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The Honourable Dr. B. R. Ambedkar : All I can say is that I shall look into the
matter when we take up the revision of the Constitution.
Mr. President : The question is:

“That for sub-clauses (c) and (d) of clause (1) of article 174, the following be substituted:

(c) the custody of the Consolidated Fund or the Contingency Fund of the State, the payment of
moneys into or the withdrawal of money from any such fund,

(d) the appropriation of moneys out of the Consolidated Fund of the State;” ”
The amendment was adopted.
Mr. President : The Question is:

“That in sub-clauses (e) and (f) of clause (1) of article 174, for the words ‘revenues of the State’ the words
‘Consolidated Fund of the State’ be substituted.”

The amendment was adopted.

Shri H. V. Kamath : As Dr. Ambedkar has promised to look into that matter, I will
leave it to his wisdom. He might exercise it at a later stage.

Mr. President : Both the amendments?
The Honourable Dr. B. R. Ambedkar : There is only one amendment.

Shri H.V. Kamath : May I ask which one he promised to look into? Perhaps he will
make it clear.

Honourable Dr. B. R. Ambedkar : Amendment No. 2466.
Mr. President : Very well, than, I will not put them to vote.
The question is:
“That article 174, as amended, stand part of the Constitution.”

The motion was adopted.

Article 174, as amended, was added to the Constitution

Shri Honourable Dr. B. R. Ambedkar : I want article 175 to be held over.

Shri T. T. Krishnamachari : I suggest articles 175 and 176 may be held over as
they affect some problems which the Drafting Committee are still considering. Article
177 may be taken.

Mr. President : Then we shall take up article 177.

Article 177
The Honourable Dr. B. R. Ambedkar : Sir, I moved:

“That in sub-clauses (a) and (b) of clause (2) of article 177, for the words ‘revenues of the State’, be
substituted.”

I move:

“That in clause (3) of article 177, for the words ‘revenues of each State’, the words ‘Consolidated Fund
of each State’ be substituted.”

Sir, 1 also move:

“That in sub-clause (b) of clause (3) of article 177, for the word ‘emoluments’ the word ‘salaries’ be
substituted.”

(Amendments Nos. 2486, 2487 and 2489 were not moved.)
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Mr. President : The question is:

“That in sub-clauses (a) and (b) of clause (2) of article 177, for the words ‘revenues of the State’ the words
‘Consolidated Fund of the State’, be substituted.”

The amendment was adopted.
Mr. President : The question is:

“That in clause (3) of article 177, for the words ‘revenues of each state’ the words ‘Consolidated Fund
of each State’ be substituted.”

The amendment was adopted.
Mr. President : The question is:

“That in sub-clause (b) of clause (3) of article 177, for the word ‘emoluments’ the word ‘salaries’ be
substituted.”

The motion was adopted.
Mr. President : The question is:
“That article 177, as amended, stand part of the Constitution.”
The motion was adopted.

Article 177, as amended, was added to the Constitution.

Article 178
The Honourable Dr. B. R. Ambedkar : Sir, I moved:

“That in clause (1) of article 178, for the words ‘revenues of a State’, the words ‘Consolidated Fund of
a State’ be substituted.”

(Amendment No. 2490 was not moved.)
Mr. President : The question is:

“That in clause (1) of article 178, for the words ‘revenues of a State’, the words ‘Consolidated Fund of
a State’ be substituted.”

The amendment was adopted.
Mr. President : The question is:
“That article 178, as amended, stand part of the Constitution.” The motion was adopted.

Article 178, as amended, was added to the Constitution

Article 179
The Honourable Dr. B. R. Ambedkar : Sir, I moved:
“That for article 179, the following be substituted:—

‘179. (1) As soon as may be after the grants under the last preceding article have been made by the
Assembly there shall be introduced a Bill to provided for the appropriation out

Appropriation Bills. of the Consolidated Fund of the State all moneys required to meet—

(a) the grants so made by the Assembly; and

(b) the expenditure charged on the Consolidated Fund of the State but not exceeding in any case
the amount shown in the statement previously laid before the House or Houses.

(2) No amendment shall be proposed to any such bill in the House or either House of the Legislature
of the State which will have the effect of varying the amount or altering the destination of any
grant so made or of varying the amount of any expenditure charged on the Consoli-



